
LIGHT-HOUSE FUNDS, CAMBAY 

ACT NO. I. OF 1836 

(Rep., by Act 17 of 1858) 

[4th January, 1836.] 

Passed by the Right Hon’ble the Governor General of India in Council, on the 4th January 1836. 

 

BE it enacted, that it shall be lawful for the Governor in Council of Bombay, to employ any portion of 

the fees levied under authority of Regulation VI. of 1831* of the Bombay Code, for purposes other than 

those specified in the said Regulation, anything in the said Regulation to the contrary notwithstanding. 

 

 

 

 

 

 

 

 

 

 

 

 

__________________________________________________________________ 
*A Regulation for raising at the Ports within the limits of the Gulph of Cambay funds for the support of a Light House upon the 

Island of Peerim in that Gulph. 
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